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04 07 2017 — C.P.N0.04/2015 (CA No.164/2016) — Pradip Chowdhury & Ors. Vs.
Andaman Wood Products (India) Pvt. Ltd. & Ors.

ORDER

Ld. Lawyers on behalf of the petitioner are present. No one appeared on

behalf of the respondent.

The Special Officer Mr. Sandip Mukherjee has submitted his report from
which it appears that both sides have agreed to wind up the Company.
Accordingly, necessary steps are required to be taken by both the parties.
Since the Company is situated at Port Blair, Andaman, they need some
time to wind up the Company as the party has to produce the books of
accounts, share certificates etc. Both the sides are hereby take necessary
steps and adopt necessary resolutions as per the direction of the Special

Officer without fail so as to come to the end of the dispute.

Fixed on 03.08 2017.
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MANORAMA KUMARI
MEMBER(J)




